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Shri D, R. Chavan: I am not aware
of any complaint about non-availabi-
lity of wheat, but if the hon. Member
has got something in his mind, he can
refer the matter to us and we shall
look Into it.

Shri P. R, Patel: After the carving
out of zones and the restrictions on
the movement of wheat, 1 want to
know whether the prices have in-
creased and &t the game time whe-
ther there have been black-marketing
and scarcitly of wheat?

The Minister of Food ang Agrical-
tare (Shrl C. Subramanlam): We
have {o take into account the commo-
dity we are speaking about. As far
as the indigenous wheat is concerned,
movement from one State to snother
is completely banned, What is moved
from State to State account is be-
ing sold in the open market; that is a
controlled commodity and is rold at
controlled prices, As far as import-
ed wheat is concerned, it is also sold
at controlled prices. Some  gmall
quantitics muy be smuggled from one
Etale to another and sold at  very
high prices, but that should not be
taken as a normal feature.
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Shrl C. Subramanlam: There cunrot
be one price in the country hecavse
there are States which are surplus
and in those gurplus States wheat will
be sold at a lower price. In olher
places where movement has got  to
take place from surplus to deficit
areas, there will be the trade maruin,
transport charges, handling clarges,
ete. It will not therefore, be puss.ole
to have a uniform price throughout
the country.
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Bbri Harish Chandra Mathur: The
hon. Deputy Minister said that he was
not aware of the scarcity of wheat
in Rajasthan, I wonder if he has not
read the report on food riots in
Rajasthan; the Chief Minister was
running from place to place. I also
wrote letters to the Prime Minister
and the Food Minister that wheat was
selling at Rs. 100 per quintal in
Jodhpur and Jaipur, He is blisafully
ignorant of all these!

Shrl C. Suobramaniam: Rajasthan
generally depends upon its own indi-
genous production for  distritution.
Last week the Chief Minister, Rajas-
than, was here and he represerted
that, because of the wmon<con condi-
tions, the market availability was
less and, therefere, more imported
wheat should be given. I have given
more imported wheat to Rajasthan,

WRITTEN ANSWERS TO QUES-
TIONS

Bogar Price Enquiry Commission

( Shrimatt Savitrl Nigam:
07, J Shrl Ja-hvant Mehta:
Shri Bibhutl M'shra:
[Sh:l K. N. Tiwary:

Will the Minister of Food and
Agriculture be pleassd to refer to
the reply given to Starred Question
No. 844 on the 20th April, 1865 and
state:

(a) whother the Sugar Price Fn-
quiry Commission has since gub=
mit'ed its final report; and

(b) if %0, the main recommends-
tions thereof?

The Minister of Food and Agrlcai-
ture (Shri C. Bubramaniam): (a) No,
Sir.

(b) Does not arise.

New Bugar Factorles

Shri P. C. Borooah:
Shri Krishnapal Singhu
| Bhrl Jashvant Mehta:
Shri Basappa:
'.IOI»J Shri M. L. Jadhav:
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| 8hr! Jedhe:
Shri P R. Chakravertl:
Maharajkumar Vijaya

Ananda:
Shri H. C. Linga Reddy:
| Bhri Parashar:
; Bhri Kaghunath Singh:
| Shri Bagr:
Wil the Minster of Food and
Agriculture be pleased to raler .o

the reply given to Starred Question
No. 214 on th® 2nd March, 1565 and
state:

(=) the number of licences for new
sugar factories since issuod;

(b) where they are to be set up,
their production capacities and i2
wh ch sectors they are to bz set up;
and

(c) how many further letters cof
intent have since been iisued for
the expansion of sugar factories in
each s2clor?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) and
(b). Letters of intent hav2 been issued
in August, 1865 for the establishment
of 8 new sugar factories in different
States. A stutement giving the requir-
ed particulars is laid on the Table of
the House. [P'aced in Library. See
No. LT-4679/65].

(¢) Since 2nd March, 1965 letters of
intent have been i:sued in 7 more ex-
pansion casss—1 in the cooperative
sector and § in the joint stock sector.
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Institution for the Blind ln Delhd

Shri D. D. Puri:
Shri Yashpal S ngh:

Will the Minister of Social Security
be pleasd to state:

(a) whether Government ‘ave
considered thr Report of the Com-
mi tee appointed to go into the

*310.

affairs of the Institution for the
Blind at Panchkuin Road, New
Delhi;

(b) whether it is a fact that the
conditions in the Institution are dep-
lorable; and

(c) it so, the steps taken to im-
prove the working and conditions at
the Institution?

The Deputy Minister in the Departl-
ment of Social Becurity (Shrimatl M.
Chandrasckhar): (a) Yes, Sir.

(by This Department has no reason
to doubt the facts stated in the re-
port.





